FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF THE BOMBAY BURMAH
TRADING EMPLOYEES’ WELFARE COMPANY LIMITED

Name of Corporate Person:

The Bombay Burmah Trading Employees’
Welfare Company Limited

Date of Incorporation of Corporate Person:

24™ September, 1983

Authority under which Corporate Person is
Incorporated /Registered:

Registrar of Companies, Maharashtra

Corporate Identity Number / Limited Liability
Identity Number of Corporate Person:

U74999MH1983PLC030940

Address of the Registered Office and Principal
Office (if any) of the Corporate Person:

Registered Address: 9, Commercial Union
House, Wallace Street, Fort, Mumbai — 400001,
Maharashtra, India

Liquidation Commencement Date of Corporate
Person:

19" March, 2025

Name, Address, Email Address, Telephone
Number, and the Registration Number of the

Name: Ms. Nayana Premji Savala
Address: 1/101-A, Vishal Susheel CHS,

Liquidator Nariman Road, Vile Parle (East), Mumbai —

' 400057, Maharashtra, India !
Email: nalinisavala@gmail.com

Tel.: 9082605500 / 9869043453

IP  Registration No: IBBI/IPA-003/IP-

N00051/2017-18/10491

AFA: 30.06.2026
18" April, 2025

8. | Last Date For Submission Of Claims

Notice is hereby given that The Bombay Burmah Trading Employees’ Welfare Company Limited has
commenced voluntary liquidation on 19" March, 2025.

The stakeholders of The Bombay Burmah Trading Employees’ Welfare Company Limited are hereby
called upon to submit proof of their claims, on or before 18™ April, 2025, to the liquidator at the address
mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post, or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
Name and Signature of the Liquidator:

fonsil)

Nayana Premji Savala
Date: 26.03.2025
Place: Mumbai
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NOTICE s hereby giventhat, at clent,

Mrs. Devika alias Zamena Altaf Patel, an Indian Inhabitant, aged 74 years, residing at
15/8/1 Woodlands, 67 Pedder Road, Opposite Vama Store, Cumballa Hil, Mumbai ~ 400
026 and Mr. Altaf Latit Patel, an Indian Inhabitant, aged 75 years, residing at 15/8/1
Woodlands, 67 Pedder Road, Opposite Vama Store, Cumbala Hill, Mumbai ~ 400 026, to
the land descrived in the Schedule hereunder writien (“the said Land") together with
structures thereon (collectively “the said Property”).

Al persons having or claiming any share, right, tite, estate, claim or interest by way of
sale,transfer, development right, exchange, assignment, lease, sub-lease, tenancy, Sub-
tenancy, leave and license, license, care-aker basis, mortgage, inheritance, share, gift,
devise, lien, charge, maintenance, easement, trust, wil, bequest, beneficiary ies.
possession, release, relinquishment or by way of any other method through any
agreement, deed, document, writing, conveyance deed, development agreement,
memorandum of understanding, letter of intent, devise, bequest, succession, family
arangement / settlement, ltgation, decree or court order of any court of Law,
contracts/agreements, or FS| consumption or encumbrance or otherwise howsoever or
of whatsoever nature with respem to the said Property or any part thereof and o
inwriting, along with
certified copies of me ducumems ewuencmg ine same 10 tho undersigned at tei
addressatN. M. 2*Flooy

001 within 14 failng which

| Mumbai, Wednesday, March 26, 2025

www,freepressjournalin

INTHE HIGH COURT OF
JUDICATURE AT BOMBAY
INSOLVENCY
The Debtor hereunder mentioned
have been adjudged Insolvent in
Insolvency Petition No. 15 of
2023 on 21st January, 2025 by
the Hon'ble Insolvency Court.
INSOLVENCY PETITION NO.

15 OF 2023
Re. : 1. Rajiv Dharmendra
Agarwal, An Adull, Age : not

known, Oce. : Business Director /
Authorized person of Judgment
Debtor No. 1, having address at A
Wing, Flat No. 501, Evershine
Sapphire, Chandivali, Mumbai-
400072.

2. Smita Rajiv Agarwal, An Adult,
Age not known, Oce. : Business

PUBLICE NOTICE
Kendriya Bhandar Regional Office, Mumbai

1. Whereas ary Proceedings under Rule 8 of the Kendriya Bhandar
Employees (Discipline & Appeal) Rules, 2010 were instituted on various
article of Charges against Smt. Vaishali R. Manjrekar, Clerk (under
Suspension), Regional Officer, Mumbai (Ex Divisional Manager, Kendriya
Bhandar, Goa), vide Memorandum No.KB/4/2019-Vig (Misc.14),
dated 11-01-2024.

2. Whereas, on denial of the charges, an enquiry was got conducted by
appointing an Inquiry officer. Smt Vaishali R. Manjrekar did not attend thel
inquiry proceedings despite sufficient opportunities given to her.
Thereafter, the Inquiry officer after following due procedure, submitted
her report, in which Ms. Vaishali R. Manjrekar was found guilty on all the
charges on all counts.

3. Whereas the said Inquiry report was considered by the Disciplinary
Authority with reference to all the relevant records including the fact that]
Smt. Vaishali R Manjrekar did not submit any representation on the
inquiry report.

After taking into account all the relevant facts and circumstances of the case,

the Disciplinary Authority concluded that Smt. Vaishali R. Manjrekar is not a

fit person to be retained in service and therefore, imposed the major

penalty of ‘Dismissal from service which shall be a disqualification for future

it would be deemed that no such claim, right, titl, estate or interest exists and the same
2 client.

‘THE SCHEDULE REFERRED HEREINABOVE

(The said Land)
Allthat piece and parcel of and admeasuring 9,550 square meters and bearing Gat No.
109 of Village Indrapai, situate, lying and being at Taluka Alibaug and Ditrict Raigad and
bounded as follows:

person of

Judgmem Debtor No. 1, having
address at A Wing, Flat No. 501,
Evershine Sapphire, Chandivali,
Mumbai-400072. ...Debtors
The Petition was presented to
this Hon'ble Court on 30th day of
January, 2021 by J. K. Steel

Onortowards the West : Partly by land bearing Gat Nos. 85 and 97 of Vilage Indrapai
and partly by boundary of Vilage Indrapai and Village Awas
Dated this 26" day of March, 2025
For Wadia Ghandy & Co.
(Nitesh Ranavat)
Partner

onor : Partlyby No.98of Corori Potitionin,
y rporati 9
Onortowardsthe South Ey':laa:.l d bearing Gat No. 183 of Vilage Awas and part) Credtor
nortowards the South : Party by land bearing Gat No. 183 of Village Awas and partly
by boundary of Village Indrapai ; Dated this 11th March, 2025.
nor 110and 111 of and Sd-

Mrs. Rekha V. Rane
Insolvency Registrar
High Court, Bombay

under the society” vide order No.KB/4/2019-Vig (Misc.14),

dated 06.11.2024. The said order has since been delivered to Smt. Vaishali

R. Manjrekar at her residential address

This is for information of all concerned,

Regional Manager Kendriya Bhandar
Regional office Mumbai.

REGD, OFICE: & Flor, Ak Bhawan, 2, .G, g, N Deli1 10001, H: 0112357

T, 280572, 4705414, Vst : v pnbhousing.om

BHANCH ADDRESS Office No. RH 2A & 2B, First Floor, Balaji Shrushti CHSL, Sector 19, New Panvel (East), Navi Mumbai, Maharashtra - 410206
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

MUMBAI DEBTS RECOVERY TRIBUNAL NO-3
MINISTRY OF FINANCE, GOVERNMENT OF INDIA,
Sector 30A, Next To Raghuleela Mall, Near Vashi Railway Station,
Vashi, Navi Mumbai-400703
R.P NO.227 OF 2018

Certificate Holder

BANK OF

Vs

MR. MOHAN PYARELAL SHARMA & ORS. ...... Certificate Debtors
NOTICE FOR SETTLING THE SALE PROCLAMATION

(CD 1) Mohan Pyarelal Sharma:- Fiat No 702/A, Sonam Sagar Chs Phase-10 New
Golden Nest Bhayander East, Navi Mumbai, Maharashtra
(€D 2) Mrs Seema Mohan Sharma:- Rache Krishna Enterprises, Office No 704/a,
Groma House, PlotNo 14, Sec No 19, Vashi Apme Market, Vashi, Navi Mumbai
(€D3) MirSaniay Ajay Sawant,Flat o 702/d/8, Ritu East Chs, Patiipada Gb Road, Thane

i Wadkhal Branch, Wadhkhal,
im 3 ﬂﬂf’ Taluka Pen, District Raigad- 402107.

Bankof Baroda Emait: veb: winw.bankotbaroda.com

Whereas, The undersigned being the Authorised Officer of the Bank of
Baroda wadkhal Branch under the Securiisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 in exercise
of the power conferred under Section 13 (2) read with Rule 3 of the Security
Interest Enforcement Rules 2002 issued a demand notice dated
22.03.2022 calling upon the borrower Mr. Prakash Bhimrao Patil, address:-
Flat No. A 201, 2nd Floor A-Wing, Emvis Tower, Carpet Area 589 Sq.ft
Survey No.131, 472 situated at Pen to repay the amount mentioned in the
notice being aggregating Rs.31,88,299/- (Rupees Thirty One Lakhs Eighty
Elght thousand and two hundred Ninsty Nine Only)phs torest therecn
onfrom
The borrower having failed to repay the amount, notice is herebygwen tothe
borrower and the public in general that the undersigned has taken Physical
Possession of the property described herein below in exercise of powers
conferred on him under Sub Section (4) of Section 13 of the Act read with rule
8 of the Security Interest (Enforcement) Rules, 2002 on this the 20th Day of
March, 2025.

The borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the Bank of Baroda Wadkhal Branch for an amount of aggregating.
Rs. 31,88,299/- (Rupees Thirty One Lakhs Eighty Eight Thousand And

jinty Nine Only) pl 0-03-2025
The borrower’s attention is invited to provisions of Section 13 (8) of the Act, in
respect of time available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY

All That Piece Or Parcel Of The Property Flat No. A 201, 2nd Floor A-wing,
Emvis City Co-operative Housing Society Ltd. Survey No.131, 472 Village
Pen Taluka Pen District Raigad CarpetArea 589 Sq. Ft

Sd/-
Date :20.03.2025 Authorized officer
Place : Bank Of Baroda
/| MAHA MUMBAI METRO OPERATION Maha
CORPORATION LIMITED & Lvreni]
O (A Government of Maharashtra PSU) Matro

4 Floor, NaMTTRI Building, Adjoining New MMRDA Building, Bandra-Kurla
Complex, Bandra (E), Mumbai - 400 051
Website: https://mahatenders.gov.in. / www.mmmocl.co.in
e-TENDER NOTICE
Maha Mumbai Metro Operation Corporation Limited (MMMOCL) invites Open
e-Tenders from eligible Bidders for the following work:

RFP for Licensing of Advertising Rights on Mumbai Monorail Trains -
(Inside & Outside).

PUBLIC NOTICE

Notice is hereby given to the
Public that my client Disha
Mehul Zaveri has desire to sell
of Flat No. 24, 6th Fir., Trilok
Building, Plot No. 38, Road No.
24, Sion (W), Mumbai-400022
along with Garage. She had
received Right of the said flat &
garage from Rushabh Jyotindra
Sanghvi, by the registered Gift
Deed dated  22/02/2024.
Rushabh Jyotindra Sanghvi had
received the aforesaid flat with
its garage premises by gift
deed dated 4/07/2018 from 1)
Kantaben Chabildas Sanghvi
and 2) Sangita Jyotindra
Sanghvi. Sangita Jyotindra
Sanghvi had obtained right of
said flat 1/2 from Jyotindra
Chhabildas  Sanghvi by
agreement for sale dated
03/03/1998. Kantaben Jyotindra
Chhabildas ~ Sanghvi  and
Jyotindra Chhabildas Sanghvi
acquired right of said flat with
its garage premises by
agreement dated 24/12/1987
from  Hiralakshmi Himmatal
Shah. Initially the said flat was
purchased by Hiralakshmi
Himmatal Shah and Sanklibai
Bechardas  jointly  from
promoters namely M/s. Mehta
Construction with it's garage
premises by Agreement dated
30/06/1966. Sanklibai
Bechardas died on 6.08.1981.
Thereafter Hiralakshmi
Himmatal Shah became sole
owner of said flat as a legal sole
heirs of Sanklibai Bechardas.

ted

License Period |5 (Five) Years

And Bounded By:- East :- Plot No.02, West:- Plot No.10, North: Plot No. 11 South:-15

CIN: U24100MH1992PLC065975

Phone: 022-49732489; Email: @gmail.com; Website:

@ CITICHEM INDIA LIMITED

7, Floor-1, Plot-96, Dharam Jyoti, Kazi Sayed Street, Khand Bazar, Masjid Station, Mandvi, Mumbai- 400003

com

NOTICE TO MEMBERS

Notice is hereby given that an Extra-ordinary General Meeting (‘EGM') o Citichem Inda Lirited (‘e Company’) wil be held on

Given under my hand and the seal of the Tribunal on 21/03/2025

(Deepa Suhramanian]

very Officer-ll
Debts Rel:nvery Tribunal-3
IN THE MUMBAI DEBTS RECOVERY TRIBUNAL NO. 2
MTNL Bhavan 3" Floor, Strand Road, Appollo Bandar,
Colaba Market, Colaba, Mumbai - 400 005.

Wednesday, 16th April, 2025 at 3.00 PM IST at Registered omae a' the. Cumpany situated at 7, Floor-1, Plot-96, Dharam Jyofi, Kazi EXH. 13|
d Street, Khand Ba: dvi, Mumbe ORIGINAL APPLICATION NO. 459 of 2022
Ds are SUMMONS
25th March, 2025, HDFC Bank .. Applicant
The Note ofthe EGH i avalzle o he webste ofthe Compeny, jeat hnps citichemindia.com , on the website of the Stock Vis.
Exchange .e. BSEL Tiya Amit Makhija .. Defendant
Interms of 108 and other |l=n ofthe C 1,2013, 2ofthe | [WHEREASOA No. 2024
Companig Rules, 2014, as amended on 44 of th i Board | |WHEREAS this Hon'ble Tribunal is pleased to issue summons/an\ce on the said
of India (Listing 015, the Comps application under Section 19(4) of the Act, (OA) fled against you for recovery of debs of
facilty rightto he resol d o be passed during the EGM by The Company | |Rs.31,05,270r annexed).
TECH ytop il WHREAS the service of summons could not be effected in ordinary manner and whereas
ting). Allmembers i ibunal
mayplease note the ollowing: In accordance with sub-section (4) of section 19 of the Act, you, the Defendants are
[_Cut-OffDate [ Wednesday, 8" Apri. 2025 ] | [directedas under:
e 9 | Sunday, 13" Apr, 2025 (from9.00AM) 1] (@ 3 the service of
L ting - | Tuesday, 5" Apr, 2025 Uplo5 00PV] I'| [# To pisclose partcuiars of propertis of asses other than propertis and assels
p 3Aof the Original Application;
The manner 9 (i) You are resirained from dealing with or cisposing if secured assets of such ofher assefs|
ot and propers disclosed under Serial Number 3A of the Origial Applcaton, pending
gpr
will :f:‘ be eligible to cast their tthe o 1the | (iv) You shallnottransfer by way of sale, lease or othenise, exceptin the ordinary course
o M ther
Only those, inthe register assets and properties specified disclosed under Serial no. 3A of the Original
as on the cutoffd toavailof th gacily. Voting rightsshal b reckoned o he paidp value of application withoutthe prior approval of the Tribunal;

Any person, who becomes a member of the Company after dispatch of the Notice of the
evoting@fintech.com.

harehold

date, may obtain the user ID and password by sending an email request as mentioned in notes to the Notice of the EGM to

Incase of any quey you may eer ot Frquenty Asked Questons (FACS) for Sharsholders and -Voing user manua o
#.com or contact Mr. Raghu Veedha, KFin Technologies

EGM and holding shares as on the cut-off

Ltd. (Unit-Cit einward tech.comor

Place: Mumbai
Date: 25.03.2025

1-800-309-4001 (toll free).
BY ORDER OF THE BOARD
For CITICHEM INDIA LIMITED

Sdi-

ARIF ESMAIL MERCHANT
Managing Director

DIN: 00500363

The g dat
30/06/1966 executed between
Himmatal Shah
and Sanklibai Bechardas jointly
with promoters namely M/s.
Mehta Construction in respect
of said flat is misplaced and not

Any person or persons has
found the same or having any
right title or interest by way of

downloading the e-Tender, please contact Maha e-tendering service desk at the
following address: supy in or call on 01

In case of any query/ dlarifications, tenderers are requested to contact
Mr. Prashant Visoriya, Manager (Commercial) at email: mgco@mmmocl.co.in

Date : 26.03.2025
Place: Mumbai

Managing Director,
MMMOCL

FORM NO.14
[See Regulation33(2)]
Through Regd. AD/ Speed Post, affixation, Dasti
DEBTS RECOVERY TRIBUNAL NO.2 AT MUMBAI
Ministry of Finance, Government of India
3rd floor, MTNL Bhavan, Strand Road, Colaba Market,
Colaba Mumbai-400 005
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS & BANKRUPTCY ACT,
1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME TAXACT, 1961.
EXH:08
NextDate:04.04.2025
. CERTIFICATE HOLDER
VERSUS

R.PNO.06 OF 2024
SICOMLTD

/5. MURLIINDUSTRIES LTD
&ORS

T

€D 2-Mr.Nandial Maloo,
Residing at 1418-C, Despande Layout, Wardhman Nagar- 440 008.

€D 3-Mr. Bajranglal Maloo,

Residing at 1418-8, Despande Layout, Wardhman Nagar- 440 008.

CD4-Mr. Lalchand Maloo,

Residing at 1418-A, Despande Layout, Wardhman Nagar- 440 008,

€S- Mr.Sunil Kumar Maloo,

Residing at 1418-E, Despande Layout, Wardhman Nagar- 440 008,

rms is notify that the sum of Rs. 124,84,96,089/-(Rupees One Hundred Twenty Four

. CERTIFICATE DEBTORS

of claim against the
said flat and shares should
send their intimate or claims in
writing to the under signed
with documentary
evidence in support of the said
claim there of within 14 days of
publication of the said Notice,
failing which, claims if any shall
be deemed to have been
waived.

being the Authorised Offcer of 9 1d. under the Securiisat Financial Whereas the Hon'ble Presiding Officer has issued Recoven i
¥ Certificatein 0.A. No. H
00: 13(12)readwith Tender Interested bidders have to make online payment iralakshmi
Rule 3 of the Security Iterest (Enforcement) Rules 2002, olicels on the cate mentioned against each account caling upon the | | 22042015 to pay to the Applicant Bank Financial Insttution a sum of Rs 34,96,229.00 | | 55 n16ading of INR 10,000/~ plus 18% GST non-refundable as
et ofeceiptof e sia | | (Rupees Thiry Four Lakhs Ninety Six Thousands Two Hundred Twenty Nine Only) | || Fee Tener Document Fee, using online payment gateway
notels along with interest and cost, and during bid preparation using Debit Card/  Credit
The b ; Whereas you the CDs have not paid the amount and the undersigned has attached Card/Net banking for the contract package from
the under- mentioned property and ordered its sale. —
the said Rules on the dales mentionedagainstcach ascount Therefore, informed that et fordraving | | Bid Documents | From 26.03.2025 - 12:00 hours to 28.08-2025 - 1600 | | "%
Download
g 1d, for terms thereof. Youare o
i the terms of the | [|Last date of Online| 5 4 5075 _ 16,00 hours
Name of the Demand Amount Description Of The charges, claims or| Submission -
Accomt | BomowerCo | Nte Outstanding Possassion Property Mortgaged orany porion heree, on e-tendering portal qovin/ for above Tender
HOUPNVL Vishal Vija 01-08-2024| R 31.22,448.091- (Rupees Thity One|21,03.2025 | Fat No. 301, A Wing, 31 Floor, Jowel SCHEDULE OF IMMOVABLE/MOVABLE PROPERTY Tenderers are requested to note that tender is being invited through
R0B14717 [Dichalkar LakhsTwenlyTw‘o HcisandFour® | {pyscal |Resdncy Phase 1. Ners Pamve, | | Al that picce and parelof the it no. 402, 4h flor, Plot o, Secor no, 313, | | SErocurement. Tender documents can be obtained oniine from Maha
B.0.: Panvel Hundrod Fory Eni g ngPa\sa Briy) NaviMubaimaharsshira- 410206 | | 2 | g d 9, » | |eTendering Portal: https://mahatenders.gov.in/ For detailed information
ep Amiuteshar Aparment” Admeasuring 32,014 Sq. M. Gonsisting Of Thee Rooms, | |and subsequent Addendum/ Corrigendum (f any), please Iog on to above || along
I PLACE - PANVEL DATE- 032055 AUTHORIZED OFFICER PNG HOUSING FINANGE L7p.] | 8uilting Constructed On Land Situated At Cod Belapur, In Registration Distrct Thane, | | e-Tendering Portal. For any additional information & help for uploading &

Place : Mumbai
Date : 26.03.2025

Shailesh V. More

Advocate Bombay High Court,

71304, Vijaya Sadan Sion (W),

Mumbai-400022

F

[Se 3 (1)(a)]

DEBTS RECOVERY TRIEUNAL
Al (DRT 3)

st Floo MTNLT I lephone
Exchange Building, Sector-30 A,
/ashi, Navi Mumbai- 40070:
VoGhke Mo OAIIOTo3025
Summons under sub-section (4) of
section 19 of the with
stberule (31 of e & of he Debt
Recovery Tribunal (Procedure)
Rules, 1993.
ICICI BANK LIMITED

VS
GIRISH SHIVAJIRAO KADAM
Exh. No.: 11566

RAO KADAM
AO, FLAT NO.
RING
HODBUNDER
T THANE,

To,
(] SIRISH sHival
DIW/SI0- SHIVAIR

6C
RESAR VADALVI G
ROAD THANE WE

U for
other assets and properties in the ordinary course of business and deposit such sale
proceeds in the account meaintained with bank of financial nstittion holding security
interestover such assets.

You are also directed to fle writen statement with a copy thereof furnished to the
applicant and to appear before DRT Il on 30/04/2025 at 11.00 a.m. Failing which the

" day of January, 2025,
Sdi-
Registrar
DR, Mumbai
Name and address of all the Defendant

TiyaAmithakhia,
F\alNMOZ 1"Floor, Ratan Rivirea,

ar Osho Dhara Complex,

OFFICE OF THE RECOVERY
DEBTS RECOVERY TRIBUNAL

BY ALL PERMISSIBLE MODE

1st Floor, MTNL Telephone Exchange Building, Sector-30 A,

FORM NO. 16
[See Regulation 34(3)]

OFFICER - /Il
MUMBAI (DRT 3)

Vashi, Navi Mumbai- 400703

BANK OF BORODA
vis

RRNO. 159 OF 2023
WARRANT OF ATTACHMENT OF IMMOVABLE PROPERTY UNDER RULE 48 OF THE

SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE RECOVERY
OF DEBTS & BANKRUPTCY ACT, 199

DUSHING SHIVAJI DHONDIRAM & ORS.

To,
CD-1.MR. DUSHING SHIVAJIDHONDIRAM

CD-2. MR.DUSHING SHAMRAO NAMDEO
CD-3.MR.DUSHING SAHEBRAO KONDAJI
CD-4. DUSHING PARASHRAM DHONDIRAM

CD-5.MRS. DUSHING SINDUBAI SAHEBRAO

and costs in respect of Recovery Certificate No. 159

TRIBUNAL MUMBAI (DRT 3).

they are prohibited from taking any benefit under
possession or charge.

HATNORE, TALUKADINDORI, DISTRICT NASHIK.

RESIDINGAT:-POST HATNORE, TALUKADINDORI DISTRICT NASHIK-422202.
RESIDINGAT:-POSTHATNORE, TALUKADINDORI. DISTRICT NASHIK-422202.
RESIDINGAT:-POSTHATNORE, TALUKADINDORI, DISTRICT NASHIK-422202
RESIDINGAT:-POST/HATNORE, TALUKADINDORI. DISTRICT NASHIK-22202.

RESIDINGAT POSTHATNORE, TALUKADINDORIDISTRICT NASHIK-422202.

Whereas You the CD have failed to pay the sum of Rs. 22,30,991.00 (Rupees
Twenty Two Lakh Thirty Thousand Nine Hundred Ninety One Only) with interest

Presiding Officer on 23/08/2023 in T.0.A No. 1971 of 2016 DEBTS RECOVERY

You are hereby prohibited and restrained, until further order, from transferring,
alienating, creating third party interest, parting with possession, charging or dealing
with the under mentioned properties in any manner and that all persons be and that

DESCRIPTION OF PROPERTY
ALL THOSE PIECE AND PARCELS AND AGRICULTURAL LAND BEARING
GAT/SURVEY NO.338, AREA ADMEASURING 1H/48R SITUATED AT VILLAGE

Given under my hand and the seal of the Tribunal, on this date: 02/05/2024
Sign/-

g
(DEEPA SUBRAMANIAN)
RECOVERY OFFICER-II
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT-3)

of 2023 drawn up by the

such transfer, alienation,

Bvave Khadakpada, Kalyan Thane 421301
Andalsoat:

Source India Cars Shop No. B2

Basement Shri Ganpat Plaza Com,

Near Poonam Society, Ulhasnagar, Thane 421003

y Four Lakhs Ninety-Six
you as per ibid Recovery Certificate drawn up in O.A. No.387 OF 2017 by the Hon'ble
Presiding Officer, Debt Recovery Tribunal-l Mumbai. The applicant is entitled to
recover the sum of Rs. 124,84,96,089/-(Rupees One Hundred Twenty Four Crore
Eighty Four Lakhs Ninety-Six Thousand Eighty Nine Only) with cost of Rs 1,75,000/-
{Rupees One Lakhs Seventy Five Thousand orly) alons with pendent e and future
interest @ 15 % per annum thatie,
09.01.2017 tll payment/ realization in qu,lomﬂysnd severally from the C.D Nos. 2to
5jointly and severally.

You are hereby directed to pay the above sum within 15 days of the receipt of the
notice, failing which the recovery shall be made in accordance with the Recovery of

a) Such interests as is payable for the period commencing immediately after this
notice of the certificate/ execution proceedings.

b) Allcosts, charges and expenses incurred in respect of the service of this notice and
warrants and other processes and all other proceedings taken for recovering the
amount due.

ppear before 2:30pm

for further proceedings.

Given under myhand and seal o the Tribunal, on this date 21-02-25
shris.K.sharma
Recovery Officer
DRT-2, Mumbai

IN THE DEBTS RECOVERY TRIBUNAL NO.2
3rd Floor, MTNL, Bhavan, Coloba Market, Coloba Mumbai- 400 005
T.0.A NO.348 OF 2017

FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF THE BOMBAY
BURMAH TRADING EMPLOYEES' WELFARE COMPANY LIMITED

SUMMONS EXH. 22
Bank Of Baroda licant Bank
Versus
Fab Sources & Ors Defendants

Whereas TOA 348 of 2017 was listed before Hon'ble Presiding officer on

06/05/2015

Whereas this Hon'ble Tribunal is pleased to issue Summons/Notice on the

said application under Section 19(4) of the Act, (OA) filed against you for

recovery of debts of Rs.69,79,139.03/- (application along with copies of

documents etc., annexed)

Whereas the service of summons could not be affected in ordinary manner

and whereas the application for substituted service has been allowed by this

Hon'ble Tribunal.

In accordance with Sub-Section (4) of Section 19 of the Act you the

defendants are directed as under:-

(i) To show cause within 30 (thirty) days of service of summons as to why
relief prayed for should not be granted

(ii) To disclose particulars of properties or assets other than properties and
assets specified by the applicant under Serial Number 3A of the original
Application

(iii) with or disposing if d assets of such
other assets and properties disclosed under Serial Number 3A of the
Original Application, pending hearing and disposal of the application for
attachment of the properties.

{8 You shal ot ranser by waycf e lass o cheruis, stcaptin he rdnary
ted

and/ or other
3Aofthe original application without the prior approval of the Tribunal;

(v) You shall be liable to account for the sale proceeds realised by sale of
secured assets or other assets and properties in the ordinary course of
business and deposit such sale proceeds in the account maintained with
the bank or financial institutions holding security interest over such users

You are also directed to file the written statement with a copy thereof finished

to the applicant and to appear before Regisirar on 11.06.2025 at 11:00 Am

g your absence

1. Name of corporate person [The Bombay Burmah Trading
Employees’ Welfare Company Limited
2. Date of incorporation of 24th September, 1983

corporate person

THANE, MAHARASHTRA -
400607

AURO COCMOS

Gl ER ROAD THANI
WEST THANE, AURRAGHTRA -
AcoAl

FLAT 401 4TH FLOOR BLDGE

o
B0 SHANTI VIHAR BHAYANDAR
A ROAD E THANE
THANE UANARAGHTRA- 401104

RS EowoRLD soFTwaRES

MUMBAI, MAHARASHTRA-

12) PRIYA GIRISH KADAM

0. 6 C AURO COCMOS
CPRING KESAR VADALY]
GHODBUNDER ROAD THANE
WEST THANE, MAHARASHTRA -
400607

Also At.
FLAT NO 401 4TH FLOOR BLDGE
B10 SHANTI VIHAR BHAYANDAR
NO 135 P MIR
THANE,MAHARASHTRA -401104
SUMMONS
WHEREAS, OA/1079/2023 was
listed before n'ble Presiding
Officer/Re \stmrcnz /08/2023.
WHEREAS this Horble Tribunal is
pleased to |ssue summons/ notice
n the said Application under
Section 19(4) of the Act, (OA) fied
against you for recovery of debts of
Rs. 13661959/~ (application along
with copies of documents etc
annexe
In accordance with sub-section @
of section 19 of the Act, you, the

o

. Authority under which
corporate personis
incorporated /registered
Corporate Identity Number
of

Registrar of Companies,
Maharashtra

U74999MH1983PLC030940

=

o

. Address of the Registered Address::8, Ci ial

(i) to show cause within tmny days
of the service of summons as to
why relief pryed for should not be

{5 e isclose particulars of
erties or assets other than
properties and assets specified by

Office and Principal Office ~ [Union House, Wallace Street, Fort,

(If Any) of Mumbai-400001, India
6. Liquidation Commencement |19th March, 2025
Date

7. Name, Address, Name : Ms. Nayana Pr

the applicant under serial number
3Aof

(i) you are restrained from dealing
with or disposing of secured assets
or such other assets and properties
disclosed under serial number

of the original application, pending
heating and disposal of the

Address:1/101 AVlshaISushee\ CHS,
Nariman Road, Vile Parle East,
Mumbai 400057, Maharashtra,
Email: nalinisavala@gmail.com
Tel.: 9082605500/9869043453
IP Registration No: IBBI/IPA-003/
IP-N00051/2017-18/10491

AFA : 30.06.2026

T8th April 2025

Email Address, Telephone
Numberand the
Registration Number of the
Liquidator

India

8. Last date for submission of
claims

Notice is hereby given that The Bombay Burmah Trading Employees'

Welfare Company Limited has commenced voluntary liquidation on 19th

March, 2025.

The of The Bombay Burmah Trading Employees' Welfare|

y the seal of this Tribunal on

<D

Note: Strike out whvcheverls notapplicable

1. Mis. 2,
(West), Mumbai-400 g

2. Mr. Shantilal Sushilkumar (HUF),Mr. Shantilal S. Khater & one of the
Co-Parcener Mr. Sushilkumar S.Khater

-
Registrar
Mumbai Debts Recovery Tribunal- Il

Company Limited are hereby called upon to submit proof of their

claims, on or before 18th April, 2025, to the liquidator at the address

mentioned againstitem 7.

 The financial creditors shall submit their proof of claims by electronic

means only. All other stakeholders may submit the proof of claims in

person, bvpnst urhye\eclrnmcmeans
ffalse or mi

hall penaltie:

of the Liquidator: Nayana Premji Savala

Name

) 72,
b) 603-604, Camron Heights 5-A, Sundervan Complex, Linking Road,
Andheri (West), Mumbai -400 053

Date: 26.03.2025
Place: Mumbai

properties;
(iv) you shall not transfer by way of
sale, lease or otherwise, except in
e erdiory course of his business
any of the assets over which
security interest is created and/ or
other assets and properties
specified or disclosed under serial
number 3A of the original
application wltheul the prior
approval of the Tribunc
D ou ohall e abie o account for
the sale proceeds realised by sale
of secured assets or other assets
nd properties in the ordinary
Course of business and deposit
such sale proceeds in the account
maintained with the bank or
financial institutions holding
security interest over such assets.
You are also directed to file the
written statement with a cop,
thereof furnished o the applicant
and to appear before Registrar on
20/05/2025 at 10:30A.M. failing
which the application shall be
heard and decidedin your absence.
Given under my hand and the seal
of this Tribunal on this date
18/03/2025.

Signature of the Officer

\ Authorised to issue summons./




